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AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) There is only one
Central Food Laboratory established under
the Prevention of Food Adulteration Act,
1954, which is located at Calcutta. Neces-
sary information regarding samples from
Delhi analysed at the Central Food Labora-
tory, Calcutta, is given below:—

No. of No. of
Year, samples samples
analysed found
adulterated
1967 .. .- 168 104
1968 .. .. 130 64

(b) The number of persons convicted
during 1967 was 433 and during 1963 was
390.

{c) The provisions of the Prevention of
Food Adulteration Act have been made
more stringent,

The following steps have also been taken
for prevention of food adulteration in Delhi:

{1) The Delhi Maunicipal Corporation has
employed 8 wholetime Food Inspec-
tors to 1ift samples under the Preven-
tion of Food Adulteration Act.
Besides, all Sanitary Inspectorsin
Delhi have been delegated the powers
to act as Food Inspectors under
the Act.

(2) The Delhi Municipal Corporation
have designated one Assistant Health
Officer specially for implementation
and co-ordination of prevention
of food adulteration activities in
Delhi. All Deputy Health Officers,
Assistant Health Officers and Chief
Sanitary Inspectors of Municipal
Corporation of Delhi, are em-
powered to exercise the powers of
of Food Inspectors.

{3) One Municipal Prosecutor assisted
by Assistant Municipal Prose-
cutor has been engaged exclusively
by the Delhi Municipal Corpora-
tion for dealing with the cases
under the Prevention of Food
Adulteration Act in the Courts,

(4) The Food Laboratory of Municipal
Corporation, Delhi, has been fully

[18 FEB, 1969]

w0 a matter of 146
urgent public importance

equipped and staffed to deal with
the problem.

(5) A separate squad of Food Inspec-
tors has been appointed by the New
Delhi Municipal Committee for
checking food adulteration.

(6) Frequent raids are conducted.

(7) A very close check is being kept on
the sale of unwholesome food
stuffs exposed to dust and flies.

(8) The Central Bureau of Investigation
and Delhi Administration review
and coordinate the activities in
this field.

SHIFTING OF SCHOOLS AND COLLEGES IN
DELHI

95. SHRI B. C. PATTANAYAK : Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that Dethi Develop-
ment Authority has planned to shift some of
the colleges and schools from the city; and

(b) if so, the names of the schools and
colleges served with notices for shifting ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b) The Delhi
Development Authority have not taken
any action for the shifting of schools and
colleges from the city; nor have any notices
been served in this behalf by the Authority.

12 NooN

CALLING ATTENTION TO A MATTER
OF ,URGENT PUBLIC IMPORTANCE

ACTIVITIES OF SHIV SENA AND THE SITUATION
ARISING OUT OF THE RECENT VIOLENY DIS-
TURBANCES IN BoMBAY

SHRI SYED HUSSAIN (Jammu and
Kashmir) : Sir, I beg to call the attention
of the Minister of Home Affairs to the
activities of the Shiv Sena and the situation
arising out of the recent violent disturbances
in Bombay leading to loss of life and Union
property.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Chairman,
Sir, the city of Bombay was exposed to the

.
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[Shr1 Y. B Chavan}

most reprehensible violence and destruction
of public and private property for four or
five days from 7th February. It all began
when  demonstrators mobiised by the
leaders of the Shiv Sena to obstruct the
Deputy Prime Minister during his visit to
Bombay on 7th February turned violent
and had to be dispersed by lathi-charge
and use of tear-gas Prohibitory orders
1ssued on the same day banning processions
and meetings were defied and curfew had to
be mmposed from the evenung of 8th The
city continued under curfew during most
parts of the following days Even so there
was extensive rioting and arson 1n many
parts of the city necessitating resort to firing
by the pohce on several occasions It 1s
regrettable that 52 persons lost their hives in
the police firlngs and about 127 persons
were tqjured  Over 4,500 arrests have been
made. There has been considerable loss
of private property and a great deal of
destruction of pulblic property belonging to
the Central and the State Governments,
and also the Mumnicipal Corporation. It 18
estimated that Raillway property worth
about Rs 5 lakhs has been damaged.
Nineteen police chowkies, 103 milk booths
and 20 BEST buses were burnt One
hundred and seventy-one buses and 400
BEST chowkies or shelters were damaged or
burnt Municipal property also was damag-
<d on a large scale Private vehucles too did
not escape damage and shops and hotels
were also the targets of loot and arsonm.
Over 200 persons are reported to have been
jured otherwise than by these firtngs and
two persons are also reported to have died as
aresult of injuries recerved during the rioting.

We have been deeply distressed by these
happenings 1 have no doubt that this House
will jorn me 1n deplornng 1n the strongest
possible terms the use of violence to focus
attention on 1ssues of public importance
In a democracy problems have to be solved
by discusston and persuasion, and no quarter
can be given to forces which seek to disrupt
the peaceful and orderly hife of the com-
mumty The State Government bhave dealt
with the situatton firmly.

SOME HON MEMBERS No.

SHRI BHUPESH GUPTA (West Bengal)-
Not at all
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SHRI Y. B CHAVAN- . , . and
would no doubt put down with a firm hand
any attempt 1n future by any section of the
people to take to violence.

SHRI BHUPESH GUPTA
statement 1s most unsatisfactory.
cowardly statement.

Sir, this
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SHRI Y B CHAVAN S, this
qestion of taking any legal action against,
oi the banming of, the organisation has been
many tunes considered in the House and [

have explained the difficulties in this matter,
bzcause 1n order to ban an organisation, I

$[ 1 Hind1 transliteration
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thank it is very difficult to resort to legal
action as such. The only way 1s to fight
thas organisation, as I said, firmly on the field
of 1ts ideology which 1s teprehensible.

SHRI BHUPESH GUPTA Your
Maharashtra Government 1s encouraging
1t

SHRI Y B CHAVAN ‘I do not agrec
with that.
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SHRI Y. B. CHAVAN - Sir, I did meet
the Chief Minister and I discussed the pro-
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blem of Shiv Sena and the question of rioting
etc. I think he has taken necessary steps
aboutit. Of course, 1t 1s quite true that they
did not anticipate the trouble on the scale
on which 1t ultimately occurred That
fact is there  But when they were facing the
problem, they did not show any weakness.
They have dealt with the whole situation
very firmly. That 1s shown by the way in
which they have dealt with the rioting mob.

SHRI BHUPESH GUPTA . You bring 2

parhamentary enquiry Are you ready for
it ?

MR CHAIRMAN Mr Bhupesh Gupta,

I will come to you, please sit down Mr.
Mani

SHRI A D. MANI (Madhya Pradesh) :
Sir, I would ke to raise two or three points
of clanfication because this i1s a very impor-
tant matter. 1 want to talk to the Home
Mmsster somewhat frankly May I ask
him whether 1t 1s not a fact,and this suspicion
15 very widespread in the country, that some
members of the Maharashira Government
are mn sympathy with the objectives of the
Shiv Sena though not with 1ts activities ?

SHRI BHUPESH GUPTA Yes,
with Mi:  Chavan’s blessings.

SHRI A D. MANI [ belong to two
States—Nagpur and Bhopal and I know
very few of them have condemned the Shiv
Sena. They use words that the Home
Mmister used like ‘‘deplore”—a timd
word Why can’t you say you *“‘condemn”
the Shiv Sena ? I would hke the Home
Minster to say that Secondly, may I
ask the Home Mimster whether 1t 1s not a
fact that during the disturbances, the Chief
Mumuster of Maharashtra, Mr Naik, made a
radio broadcast and in that talk there was
no reference to the ShivSena? At a
time when the disturbances were break-
ing out, we expected the Chief Minister to
go on the air and tell the people “These
are the law-breakers ” He did not do that
Thirdly, may I ask him also whether he has
enquired from the Chief Minister of
Maharashtra as to what was the propriety
for the Government to give facilities to some
people going and seetng Bal Thackeray in
Jail and getting a statement from him and
distributing 1t through the police to the press

11 ] Hand1 transhteration.
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as if Bal Thackeray has become the Mahatma,
‘Gandhi of Maharashtra ?

SHRI Y. B. CHAVAN: The hon.
Member is entitled to have his own views.
But I cannot make a statement on the sus-
picion that he unjustifiably entertains, 1
cannot condemn a person on the basis of
suspicion. I have no evidence, 1 have no
reason to believe that any Minister in the
Mabharashtra Government is in sympathy
with the Shiv Sena. . .

SHRI BHUPESH GUPTA : We have
proof.

SHRI Y. B. CHAVAN : If you have
proof you can certainly produce that proof.

SHRI BHUPESH GUPTA : Are you
ready for a commission ?

SHRI Y. B. CHAVAN : There is no
question of a commission here. Do not
suppose that the Maharashtra Govern-
ment has no autonomy under the Constitu-

tion.

SHRI BHUPESH GUPTA : 1 say, the
Maharashtra Government was involved.
1 put it to you, it was involved, with your
blessings.

SHRI Y. B. CHAVAN : No, absolutely
not. This, really speaking, is the manner in
which you try to condemn the Congress
Governments.

SHRI BHUPESH GUPTA : Arc you
ready for an enquiry ?

MR. CHAIRMAN : Mr. Kaul.

SHRI B. K. P. SINHA (Bihar) : Sir,
this is a very important matter. Why
should we not have a one-day debate on this
issue ?

MR. CHAIRMAN: That we
consider.

SHRI B. K. P. SINHA : Otherwise only
certain points of view would be represented.
Therefore, it is necessary to have one day’s
debate on this issue and it is for Government
to find time for it.

SHRI §. S. MARISWAMY (Madras) :
Sir, let there be a discussion on this matter
or Members whose names are not here may
also be called.

shall

[RAJYA SABHA]
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SHRI M. N. KAUL (Nominated) : Sir,
I have no desire to make allegations of any
kind. ButI am certain that the issue raised
is very important. Bombay not only belongs
to Maharashtra, but it is the pride of India.
We are all interested in seeing that Bombay
functions smoothly and properly. Now,
this Shiv Sena has been the focus of atten-
tion for two or three years. Does it come
within the ambit of the proposition laid
down by the President yesterday : “The
country also faces the danger of violence
from certain extremist political groups?”
That was the statement made by the Govern-
ment through the President, Does the Shiv
Sena come within the ambit of that propo-
sition which the President laid down in his
Address? We want to know what the aims
and objects of this association are and how
it has been functioning, What are the
agitations in which it has taken part ?
There should be a proper White Paper so
that allegations and counter, allegations
are not constantly made and we have an
authoritative statement from the Govern-
ment about the growth and functioning of
this organisation, and in particular, whether
the Shiv Sena is engaged in igniting the
streets. After it had ignited, it is also clear
that all the rowdy elements and all the un-
lawful elements in Bombay joined in this
holocaust that happened. All these matters
have got to be carefuly analysed. And
we want information from the Govern-
ment on these points, in particular, as to
what are the deeper causes. Why has the
Maharashtra-Mysore dispute been allowed
to linger on for so long so that it provides
the gun powder for this. Then there are so
many problems which have remained
unsolved in regard to the slums and planning
of Bombay. All these add fuel to the
flame, and it is time that the Government
gave urgent attention to these matters
and that the issues were raised to a higher
level so that these problems could
be settled in a cool and peaceful atmos-
phere.

SHRI A.P. JAIN (Uttar Pradesh):
Sir, I will take just one minute.

MR. CHAIRMAN: I am in a great
difficulty. There are 18 names here.

SHRI A.P. JAIN: Sir, on a point of
order . . . (Interruptions).
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SHRI ARJUN ARORA (Uttar Pradesh):
Sir, on a point of order

SHRI A. P. JAIN : Sir, just one minute,
not more than one minute, I heard the
Home Minister , . .

MR. CHAIRMAN : I think, Mr. Ant,
if there is time I shall call you, but I would
like to go in the order of names that are
here. Kindly excuse me. .. (Inferiup-
tions) Mr. Kaul, have you put your questien ?

SHRI A. P. JAIN : Sir, I want to know
whether the Home Mimster 1s willing to
have a debate . .

SHRI BHUPESH GUPTA : Ihave given,
Sir, a notice of a motion for a full-fledged
debate. This subject has got to be debated
in this House.

MR. CHAIRMAN : We shall consider
it.

SHRI A, P.JAIN : Since you have allow-
ed him, let me have one word, I wantto
know if the Home Minister is agreeable to
have a full-fledged debate.

MR. CHAIRMAN : It shall be consi-
dered.

SHRI M. N. KAUL : What is the answer
to my questton, Sir ?

MR. CHAIRMAN : Is the Home Minis-
ter going to answer Mr. Kaul’s question ?

SHRI Y.B."CHAVAN : Sir,no question
has been asked. He has expressed certain
views. He wants certain information and a
white Paper. I shall certamly be willing
to give whatever information we have about
it.

SHRIDAHYA BHAI V. PATEL (Gujarat):
Sir, one would have expected at the time this
calling attention motion came that the Home

Minister would furnish us with a list or at
least the full details of what happened, how
many people died, how much property was
destroyed, etc, We have not been supplied
with anything of this kind, 1 am also not
satisfied with the Home Minister’s answer.
I live in Bombay I have just come from
Bombay 1 know it 1s going to take a lot
to convince the people that the Shiv Sena
activities were not encouraged by many high-
ups in the State Government in Bombay.
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It is a most deplorable thing. Violence is
certainly deplorable, but the attitude of the
authorities and the halting manner in which
action was taken leaves much to be desired.
Violence could have been curbed if firm
action had been taken mitially. Is the Home
Minister in a position to tell us why there
was so much hesitation and why action was
taken after two or three days of this orgy
of violence ?

SHRI Y. B. CHAVAN : The honouiable
Member says he was in Bombay and he
has all the information. But certairly he

ts misinformed. Act on was taken frcm the
very beginning

SEVERAL HON. MEMBERS: No,
no.

SHRI DAHYABHAI V. PATEL‘ No.
no. Nobody m Bombay says this.

SHRI Y B. CHAVAN: Action was
taken from the very beginming, The
police resorted to finng, latht charge, tear
gas, from the very beginmng  This 15 a
matter of fact. If you want to say, “No”,
you are certamly free to say *No”’, but I
must repeat “Yes.

Mr, CHAIRMAN: Shr1 Sunda; Srgh
Bhandar.

SHRI LOKANATH MISR A (Or <<3);
Sir, my name 1s the next. In a callirg att-
ention motion

MR. CHAIRMAN: 1 would ke to
tell you this. Ihave got 18 names here,
1 am trymg to ask each paity leader. if he
1s there, to say some-thing, and if there is
time I shall come to therest of the names:
otherwise, I will not be able to give an
opportunity to everyone. I can assure
you if there 1s time I am most anxious to
see that everyone on the list 1s called.

SHRI LOKANATH MISRA: Su, let
us go accoiding to the order,

Mr. CHAIRMAN: I am makmngit
peifectly clear that whenever there are
so many names I see certainly that each
party has 1ts say, and if theie s still time
I shall come to others.

SHRI B. D KHOBARAGADE (Matara-
shtra): What about others, Sir ?
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MR. CHAIRMAN: Those who arc not
on the order paper need not be anxious.
If there is time I shall certainly give an
opportunity to others.

SHRI LOKANATH MISRA: 1 shall
ask for an elucidation.

MR. CHAIRMAN: If you follow my
direction you will also get a chance.

SHRI DAHYA BHAI V. PATEL: Mr.
A. D. Mani and Mr. M.N. Kaul are
both independents. They do not represent
apy party, but you have called tbar. If
you have given priority to thcm, wly not
to qur party ? Ours is the largest opposi-
tion party.

MR. CHAIRMAN : Thereis no such
question. Why are you losing your sense
of fairness and justice in regard tc me ?
I try to act in the best manner possible and
you can have trust in me. I am sure Mr,
Lokanath Misra will get a chance.
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SHRI Y. B. CHAVAN: Well. Sir, as
far as the preparations about preventirg
the Central Ministers from going there
are concerned, they had certainly
declared their intention before hand. 1
visted Bombay on the 27th, I was the
first man to face these demcnstreticns.
At the same time Sir, it is true that Mr.
Thackeray was  making statements
which were undesirable, 1 cérrot sey
what was the assessment of (f¢ Metere-
shtra Government and why they did not
take any preventive action. It depends on
the assessment they made, on what they
could do. Probably their anticipation has
gone wrong. I said that. But immediately
when they saw that there was a chance
of the whole thing developing into violence
they certainly introduced Secticr. 144 . ., :

SHRI SUNDAR SINGHEBHANLARI:
Only 144 ?

SHRI Y. B. CHAVAN : What mrcie
can be done ?

st geae fag WITdh @ wEF wmaw
L IEfasEs F a1 s9% fawg #1€
F39 9N BT T1AT A1fgT 91 )

SHRI Y. B. CHAVAN: . Section
144 to prevent such a situvaticn frcm the
streets of Bcmboey, That was the ¢y enti-
cipation that they cculd meke et tbet 1 e,
Ncw, the honcurable Member tes attri-
buted motives to the Makarashtze Gover-
nment whether the Maharashtia Govern-
ment wanted to do scme such thing through
the Shiv Sena, I think thisis very unchair-
table and very unfair.

SHRI SUNDAR SINGH BHANDARI:
o, this is correct,

SHRI BHUPESH GUPTA: First of all,
we are shocked by the statement that bes
been made by the hon. Minister in this
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House which does not give any mdicaticr €
to the seriousness of the problem erd
the monster which has been let loose in the
city of Bombay. The Shiv Sena has been
built by a number of Congressmen 1n Bembey
and among them, Iregretto say, are miti-
ally Mr. Chavan and Mr. Naik certamly
I do maintam 1t and you will find 1n to-day’s
*Statesman’—he does not take 1t into acectrt
a report appearing which says somethirg
about the statement by the President cf
the Bombay Pradesh Congress It charges
the Maharashira Government for having
allowed things to develop 1n this manner
It writes:

“The support of the Maharashtra Pra-
desh Congress to the Shiv Sena 1s clear
from one or two facts The Maharashtra
Pradesh Congress leaders saw nothmmg
wrong i attending the anmiver-
sary functicns of the Sena’s mcuth-
plece at a time when the Sema’s wiolent
postures had reached their peak mn Bemtbay
cty”.

Congressmen are jemimng the furcticrs
of Bal Thackeray and asscciating with
him. This 1s what the ‘Statesman’ wrote
not a Commumist paper. It saye<

“Moreover, the Congress organisation
at least that which 1s controlled by the
Maharashtra Pradesh Congtess Committee
has not at all been averse to the Shiv Serea
chief, Mr. Bal Thackeray, gettirg scire
prominence 1n Bombay city.”

We know how 1n the last general electicns,
against Mr. Krishna Menon, the Shiv
Sena workers were used as Congress vol-
unteers. He has to explan many other
things, Mr. Bal Thackeray said that
the country needed a Hitler His movement
1s directed aganst the Left Ccrrmunist
working classes and theirr movement and
1s deliberately using pick axes, etc  We
know that Bombay has the problem of
unemployment which bas got to be solved
Bombay has the problem of housing which
has to be solved. The toundary questicn
has to be solved peacefully on the Iires cf
the National Integration Conference
Resolation but the Shiv Sena has nothmng
to do with all that, These are pretexts
just as Hutler used Lebensraum and other
things as a pretext for pouncing upon the
German civilisatton  This hoodlum party,
M3RS/69 —5
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the organisation of the shiv Sena, 13 used as
a pretext with the advice and encouragement
of the Maharashtra Government in order to
crush the leftist movements and also to press
thier demands for the boundary at
the cost of the people, at the cost of the
atizens of Bombay, That must be under-
stood. How 1s 1t that with the Shiv Sena
there was a pact ? Mr Morarpt Desai is
sitting here. He went on the 7th of this
month to Bombay and you will be surprs-
ed to hear that there was a pact between the
Police Commussioner Mr. Madok and the
Shiv Sena leader as to how Mr. Desai
should travel, where he should go, whether
he should accept a memorandum or not.
The Shiv Sena did not keep to this pact—
this 1s what Mr. Madok said. Do I
understand that such hoodlums are to be
treated as equal parties by the Mahara-
shtra Government for the Police Commus-
sioner to enter mto a pact with the Shiv Sena.
leader as to how the Deputy Prime Minister
should travel? Is it not a fact that the LG.
went to the jail and asked the Shiv Sena lead-
er for a statement ? Who 1s ruling Bombay ?
Is 1t Bal Thackeray or the Government of
India or the Government of Maharashtra?
“The Statesman’ bas given that Mr Naik
the Chief Minister, came before the A I.R.
but that Chief Minister, who shoots down
the workers, did not have the guts even to
utter the name of the Shiv Sena, leave alone
condemn it. It pointed out.

“Even the Chief Minister’s speech on
All India Radio which carefully avoided
a reference to the Shiv Sena’s involve-
ment . . .”

Imagine how the lions would have roared
had 1t been the Commumst Party or
other  leftist parties When it comes
to the Shtv Sena they cower i fear
because they are a part of 1t and that
1s why when he went to the AIR., he cid
not even mentton the name of the Shiv Sena,
least Bal Thackeray, their progeny, the Fran-
kenstern, the monster they have created
with their own hands should try to smite
their hands. That 1s the reason. Why
was the Mihitary not called the moment it
started ? What happened to the Intelligence ?
You have a Bombay Intelhgence which pro-
vides you with a lot of information. How
1s 1t that the Police or the Intelligence of
Bombay did not have any Iotel-
ligence ?
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SHRI DAHYABHAI V. PATEL: In

Bombay they have the Special Reserve
Police.

SHRIBHUPESH GUPTA: Mr. Chavan
is fond of having special powers, Emer-
gercy Police, the Central Reserves the
Border Police, the Army, Navy, etc.
but when it comes to the Shiv Sena nothing
works. This is not a political party. It
is a fascist, violent, display organisation of
hoodlums and reactionaries maintained
and bolstered up by some of the factions
of the monopolists in Bombay or encouraged
and developed by Mr. Chavan’s party,
the Maharashtra Pradesh Congress. In
this House you will remember that 1 drew
attention to a cartoon in the Shiv Sena’s
organ ‘Marmik’ where Mr. Chavan was
shown as the unifier of the npation and
we of the Opposition as scoundrels. I
produced it, and asked, how is it that
Mr. Chavan is praised by Marmik, the Shiv
‘Sena organ and we are all despised as anti-
nafional. It should be explained. Mr.
Naik did not do anything. Not only that.
The Police was paralysed and a section of
ithe Police encouraged this . . (Interr-
wptions),  We know how to fight the
Government and we have done such things
in Calcutta and we know what happen.

SHRI SUNDAR SINGH BHANDARI:
In order that other Members may get
achance . . .

SHRI BHUPESH GUPTA: My charge
is two-fold, firstly, the Shiv Sena has been
built by the Congress leaders, and I regret
to say by Mr, Chavan and Mr. Naik
and Mr.Naik is still in it and other Congress
leaders are also in it. Therefore it is a case
for enquiry. We cannot leave it in the hands
of Mr. WNaik. Secondly my suggestion is,
this Shiv Sena should be suppressed. Let
us not talk about its being constitutional
etc. It is not an accredited political party.
1t is a hoodlum organisation, a gangster
organisation let loose against the people
of Maharashtra, and against the people
generally because they are attacking wnot
only Soutberner’s and Northerners,
but also Maharashtrians. Therefore this
organisation, this agency of gangsterism
should be . . .

MR. CHAIRMAN : You must finish,
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SHRI BHUPESH GUPTA: I have in-
formation that the American Embassy
is financing the Shiv Sena., Therefore
measures should be devised to suppress this
organisation. Paper quota should not be
given to that organ. Other measures should
be taken, The Shiv Sena activities should
be suppressed with an iron hand, if nece-
ssary by the Central Government coming
in,

MR. CHAIRMAN: If one Member
however eminent and senior he may be,
can take up all the time of the others where
am I ? I will give you another two minutes.

SHRI BHUPESH GUPTA: My sugge-
stions are, nothing short of a parliamentary
enquiry would satisfy us. Nothing short
of measures to suppress the Shiv Sena shall
satisfy us, With regard to other matters I
need not state them mnow. Besides, we
should not trust in this matter the Maha-
rashtra Government. Finally, the Army
should be asked to stand by and it should
be utilised the moment the Shiv Sena comes.
It is not a party issue. Those stand for
decency and secularism realise that Bal
Thackeray and this. hoodlum organisation
must be suppressed in the city of Bombay
and if the Home Minister cannot do it he
should resign and get away. Mr. Naik
should be removed from his position if
he cannot do it. I have asked for a de-
bate on the subject. I hope there will
be a debate where we can make other sugges-
tions and expose the complicity between
the Government and the Maharashtra
Congress with the Shiv Sena leader.

MR. CHAIRMAN: Mr. Raijnarain,
TSRO (STLART) : #9q
FAT = ANIAVT G GEF qAEN
#f, 3T g &1 @I}
MR. CHAIRMAN: Silence.
SHRI BHUPESH GUPTA : What

is this ? Mr. Chavan should reply to
me. I have made suggestions also.

SHRI Y.B. CHAVAN : I really wanted
to reply to you, but then immediately the
Chairman called the other hon. Member.

SHRI BHUPESH GUPTA: This is not
fair.
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MR. CHAIRMAN: I have been in the
Wrong.

SHRI vy.B. CHAVAN: I am willing to
reply now.

The hon. Member, Shri Bhupesh Guptia,
made very angry observations; I have no-
thing to do about his anger by having tried
to understand his question it can be broken
into two or three aspects, First of all he
tried to criticise the Shiv Sena in a parti-
cular manner. I would like to tell him that it
was I who first publicly condemned the Shiv
Sena as a fascist organisation; I am on re-
cord to that effect.

SHRI A. D. MANI : Repeat it again,

SHRI Y.B. CHAVAN : I will repeat it
again. Not only have I said it in this House
but I was the first man to condemn it pub-
licly in Bombay also. Well, Sir, the hon.
Member is trying to be unfair to me; I
expected him to be just. He said that
1 am responsible for the Shiv Sena. If
he is satisfied with that sort of a feeling
1 have nothing to say about it; I can only
say, Sir—because I do want to be apolo-
getic about it—1I can only say with my sense
of honour that this is the unfairest and the
meanest statement that can be made about
it

well, Sir, about other matters I can say
that everything should be done to defeat
the purpose of the Shiv Sena because that
certainly is a great disgrace on the public
life of Bombay; I have no doubt about that.
But certainly, Sir, to deal with organisations
oue has to have some method about it. He
says it is an organisation of monsters. But
there are other national political parties who
have collaboration with them. What am I
supposed to do about it ? Well, Sir, if I
may say so, the P. S. P. had some sort of
alliance with that body for the municipal
elections, What am I supposed to do ?

SHRI MULKA GOVINDA REDDY
{Mysore) : Sir, he has brought in the P. S.
P. and so I should have my say on it.

SHRI Y. B. CHAVAN : Yes, but let me
now complete my observations. I am not
making any allegations; I have merely made
a statement of fact; I mean, I don’t want to
say good or bad about this matter,
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SHRI MULKA GOVINDA REDDY :
You have not made a fair statement on the
stand the P.S.P. had taken. So I must
be given a chance, Sir.

SHRI Y. B. CHAVAN : Ceriainly you
can have your say.

MR. CHAIRMAN : Surely.

SHRI Y. B. CHAVAN : I have not said
more than merely mentioning a fact that in
the Bombay Corporation elections the P. S.
P. had an alliance with the Shiv Sena; I
have not said anything more than that, and
some of them are even pressing for Bal
Thackerey’s rclease even now. So, Sir, this
1s about one thing.

Now I would like to say about the
Mabharashtra Government, particularly about
its Chief Minister, Mr. Naik, Since Mr.
Naik is not present here, I think I may
certainly defend his honour. I mean, if
he wants to remove Mr. Naik, he cannot
do so merely by his statements here because,
fortunately, Mr. Naik does not stand on
the mercy of Mr. Bhupesh Gupta here.

SHRI BHUPESH GUPTA : Yes, but he
stands on the mercy of Shiv Sena.

SHRI Y. B. CHAVAN : No, not
at all. (Interruptions). No, he had the
courage to take action against Shiv Sena.

SHRI BHUPESH GUPTA : No, he is
on the mercy of Shiv Sena.

MR. CHAIRMAN : To make such re-
marks is not just.

SHRI B, K. P. SINHA : The hon. Home
Minister has not replied to one aspect of the
question whether Shiv Sena is a progeny.
of the Congress, or a progeny and splinter
group of the Sampoorna Maharashtra
Samiti, or the Maharashtra Ekikaran Samiti,
on which all the hon. Members sittingt here
were represented.

SHRI Y.B. CHAVAN : Sir, 1 am glad
he brought it up because I did not want
to go into that aspect, and he did
not allow me to complete even the other
aspects. It is completely wrong to say
that it has anything to do with the Maha-
rashtra Pradesh Congress Committee. I
would like to say that the Maharashtra Pra-
desh Congress Committee is on record
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condemning, sometime in 1967, the acti-
vites of Shiv Sena; you will see it is on re-
cord, their resolution is to that effect.

He mentioned one fact and I know
some facts about it. The President of the
Maharashtra Pradesh Congress Committee
went to one of their functions to tell them
that they were going on a wrong way
because they were trying to mislead the
younger generation. He had the courage
to go to their platform and tell them that
they were going on a wrong path.

SHRI BHUPESH GUPTA : The Bombay
P.C.C. President started it . . .

SHRI Y. B. CHAVAN : I am giving the
explanation. It was in condemnation of
Shiv Sena; it was to tell the young people
that they were being misled about this
matter, It was the duty of a public worker
to go and tell them about it. It is no
use merely condemning things, He did
not run away from the scene. It was very
courageous of him to go and tell them what
type of organisation theirs was. Sir, I
would like to say this; as a matter of fact,
the regional feeling which, really speaking, is
now smouldering in the city of Bombay,
was taken advantage of by the Sampoorna
Maharashtra Samiti and the party to which
the hon. Member belongs.

SHRI BHUPESH GUPTA :No, Sir,
this is a thing I protest against. This is
not what Mr. Bal Thackeray said; he did
not involve the Communist Party,

MR. CHAIRMAN : Mr. Bhupesh Gupta,
let us follow certain rules of procedure.

SHRI BHUPESH GUPTA : What are
the rules of procedure ?

MR. CHAIRMAN : Others come in
also, and they should have an oppor-
tunity to speak.

SHRI BHUPESH GUPTA :Instead of
answering the charges he accuses us, Is
this the answer when so many people have

been killed ?
Mr. CHAIRMAN : Mr, Rajnarain

X AT ST W gE
dreid fir A 6 w1 € a1 w8 1 o
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PTG &) SF I AT SSET
ar 37 98T | 9 /A F7 A4GT AH
e ...
MR. CHAIRMAN : Mr. Rajnarain.
st TRATTR ; #0, F ATTE FIRY
Y FEaraTE it wegwr, WX W,
¥ 7g ST =vgan g R e Ay gy
T ATEAT FT T FT 6 Jg a9 90
Sad & o wdw g, 00
st ado o T ARATE !
ff THATIR : TH U & {0 Fel b
g

’aﬁ'a’tgoﬂom:ﬁ?@ﬂ'ﬂ@'
g

off TSR < 9 S G
JrFa A 39 faa ¥97 F7 &9 w4,

THH AR T 98 UG THAT H7
T & A JWNEY ], TR § L
JEAT AT AT TG §

q@q S | 7y A FgEwE Sy
SEO, A WA, F @ GG A I«
T5E F IR Y F grar @ fog v &
HaTd 9T A UF Bier sy Ry 9v
9 qq F g § 7

s, ¥fed, § ow & s
gl § FT9F T4 a9 FET AT
g 5 frg & & yoa W ¥ g
AEFAZqIA A a9 A F, 98 @F
TET 997 AT FAR A FT 7497 R 8,
T @I & | T&F TRFIS FOFE A, 919
Y A FATE 2 A AT A AW §6
T FLR AR AT GE T GG 7 o
TF T IGAT AT T qF AR
[ 9T TZA AR G ATAM | g
T TR & AT @I, A2 98 faq &9y
%7 &1, a1 A1 3y Az} & Fg, T MY
39 #feaw werfag Fg, 1 AR I T
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T %3, T F2, T8 A4 T q, IF
AT 7, 9 qFA 4 AT @IS | 39U
T FEAT AT AL WY ST F R o
RS § 919 | 39 q&T § @ 98 A1
AMTT g4 § @R w9 § ava 37 97
Y AT ST ATLG & <1 ey F AT S
AR Tqsad: gHAYT wEr o7 fF ad
@R @@, g% 9 g%, 39 fua
T FT OWRATRT W 0 99T W
SYH quy wEg well 4 § 99 foun {5
faa a7 % g5 e # 98 I
A § W T {47 O 79 (@)
U TE AW, AU GLHTC KT I
TEETF a1 fr forg TT F Fo WAl
H1 A1 g ST Fgq & WL g J
g7 4 g% 999 A 31H,§ | At Sy A9
FW A TAG & SUR AF FET,
IFT TR [T EIT 8, SqH] G-
@Y AT grar & AR § W R oA
T ST AR R & 5H EET
FY, TH FT FY TR AT HY, 949G
IE & I A1 qar F:2 |

N awgEad WY wgAw 27
FEG &7 T g AR off Fieret 9
7 SEAFN AT G | 2 TIH FT E6E0-
H 7 GO H0 & A ag
TEAA I A 3@ G 7 gfaw
FHFT AR fag AT F I H FwEAT
gam, Wk AfF a gl saw@r @nr e
T Sgr fF IO 9 S §FAT o7
AN forq &7 &7 OF A9 AAT AT,
I agr zaet W1 o wf fF s AR
T fF AT WIS T AT g6
§ @relt agr § | zafad 99 9
fag YT F AW N 5TE AT AT
fs afs e SR ga T
fear ar 8 S G AT F QA
AR A LT & &, Ig G
fea gafad g@ & &, 1 g 9R
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FX | T QAT A€ fHAT O T4 Ay
Frar gawT Tasier g AfEd |

FqT 98 94 7el & =, 5 o
AF ¥ 7 ¥ < e-fam e
war srfgwifaT gy S IO Iy
T 4% 99F & I 9 v g%
AT &7 & a4 A& 2 a1 gfaw,
519 9x war &1, @R Ry, T 1
1R & 99 gferd & sraw ot wfad agy
g f5 ag s & sgx amfewr &y
g 2 §F, e ag ™, d9q
ST qAT far AT AT FX ITEHT
sFfad Far )

FIT 7 TR TqT {5 ST 4000
F FOT AEHT I68 T4 § IR 17 AW
&, forar et & Frafea< foea &, forg a0
Famfeacsim g ? a8 foaa 18, o
ami AR faay s o § a8
e TS A9 FY g AT F Fgd & |
AT TqsTd: I AT F qUAAT AMfEq
fF qvas 7 tF quErFa 93 |t
gs % g ol 9% ¥ AR’ 99
AT FRAT §, SUAr e ¥ afwg
ST FET 8, F9S T G GHA FT
FH FT G 8, s Fwag TI AL
Y AT FR ATF F A T G, A
5T T a9 2R gT g 97wl
TEW AEE S A AT WA &,
TS HT GTHT BT GO FW &, AT
ST WY AT §, AT T I OF AfF
ey welt g A wg ¢ safad
eT WAt F1 AfqST F W FAT g
T & | A I SAGAIT HTA
g 8, TMaEE {7 fARy grar
2 1 7ET 9T ST g @ ST Rl W/ FEAT
Fifgd | a9Ed UF AegIT G g
Fg HC TA &Y AT A9 Fien Fy g
TmR i g we T foe @9 wifese
ANATZAINA § WL T F94 Faeq
#Y qfa 7 2\ w3 farawad @ S
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[# TMRET]
¥ UF wHAT FE AW 7, AL IqH
faqdia T IFR & g, HE
L F FI AT &Y @ &, AR
TF GAFIRIL ALHR TS § | IUH
frawor s & g a9 9@R q
Ty fwar ?

¥ SEAT AT g, SiEal 89,
FAT IHTE &1 3T qEG F TEHQ 8
e aXdagaa ! fog a1 F AW
2,98 § wwh &, g fg S A &,
fretw &, foes! 39 @@ @R A
FEEET F T AT § | BT WA §,
IR MA@ E, g y AL E |\ fum
JqT & TEA UX, AW IR, AT
Aife® qat a< MeT agt T=n § | {6
Y G FEA & gHA ag W Ifaw F
afed el @, gfaw ¥ agEw
5T 1 ST o T[T W R A
afg ¥R s7agr &, QY fradan & gaaf
#1 AR g 7 gfea F @gawr fwar

A, § T3 FTARTT F @
F @Y 9T gwag WieE an, & few
AT FEFA 97 1 F fra & F1 |g
TRMR § | 7 q9ET qd T
& 9 IHT FT IS G g 7oA
AW T A NS A FaT | JTAT G AT
S & ) fog &A1 A g g T
#AT & I F {9 §, farer 0 Y ®-
aags AT ugo Fo qifew &, = THo
Fo urfew #T aTw 1 I whw, =
qifes & w9 A gagT feeA e
qsfrafaai 7 faa & 1 s g e
IHEH GUST FT TG, A T KART |

S, { SIH T AT § AT
Tigr fF 9 aI@ AT I FATSR
F G OFT AT | S FASS AV
Hfan off, ag Mifew b swdd
forg A7 & ABT T TR AV AT TN
usfad €1 7% | o anEfEt | qwR
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# A9Y € o Fgo W A &1 ATEA
ATFT aYq afeqs agr o G 1 Av
AN W AET A afsaw fF @A)
TR fag Ay & awt A fadsER
fRgr v #3199 G, S
I FAT | A &R T TR
FT FEAEL &7 7 A FATST A
oEl g9FEI FqEr F 9 ag mEr §
q5% TG AR g A@T § WEArRTd
9T o7 FY, @ gfew oua w9 w9
Ft &1 gfaw ¥ onfeex FEd &
TF S, FE T TE g ) AR
qM ¥ 97 @d § Ifaw w1 dfw]
FAT ZAT &, TFMAC B, IF9 & AHa]
q ST FY FIE USET AET FT ) IH AE
¥ R IAE 9| 7 arfaw ey
eIV A1T, AT Ug AW 9IEd F GV
®/T & 39 9 TR AT

@ T % A o g fF awt «W
gew 9 foaw & Sl wIRr W@
gredat ¥ fog @0 & @ =T )
greal F1 Far gww gfew @|t |
fear? g =2 W, S fed i
gfrw | Far @vaw ! gfam e
g AR fm ¥ F AW IE-TE
TFT G FL @ &, WX FE FI
BEladwmame | &
MR. CHAIRMAN : Mr. Rajnarain,

you kindly finish now. Others have to
speak,

off TAATOEW AR TA FIAEL
F q17 guR fug = qudg uF F=or
Fd & rowm dmw R @ € 9fF
wEg wet At faaeme gl § zafey
ITF T AT afassr 7 @ 73600
T qE F HAW ¥ W A AT
AR WO gWT, IA WS ZRM
zafag & =g, ffrma s & gaa
SEE g S @R freRnT €, 4,000
FFO9 @y §, SaW fug ¥ F
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qmsa & fgew &, foa @0 F7 @rn
FT B, SEFT LW T &, 9EA fHA
AR FEFA § AR F1 Of5q
T T FB AW A
g o fog &0 & &M
st fadg a4 WX g, feig
) AEE W%, I wAES B
fad g e 7 9T 9% Sae 1 A
frar @i fom & 7 q9<ar & 9
MAT wwEr @ IAF fag gt &
@R Tl 9% AN § 1 Toted
QI AT ARG /T IR A
dar g o 99 efuwifat &1 darg
fagm fag gar 1 afefafur o<
FEW A A 0 fww FEOF
afd ggi & it & fgwed
gl grltt 9% FAT AT Fars
g zafaw § agar §XE gAR
gaE@ & wN f& oF aiaarAr
FTT §& A IA JUIT FSATAT Y
T FE & € AW HH FIH SSHAT
™ W 9 fFEAR F T aER
dax g fF us ey sH9A a8t
T {90 7T @ & AR AF AT
& grarfag A @ A T 9EATu
AT R FAT 9T T_T T aHT A
T UF WeZ AFT AT ¥, FA! a9q
q, T AT W AT @I G g
3 FT FT W OE ) fom dAT A
a] § dgr ) uF faA @ feew
FFT AMEd | 3§ 9T =Sl gad §
o) 21 9T 38 99 I SR
TG F1 WIHT A § AT 7 T 9w
el &1 9ET 9W FETI

H, aw ay

/Ay
3

!

SHRI Y. B. CHAVAN : Sjr, the hon,
Member has asked me very few questions
in this sense that he wanted to know about
the Constitution of the Shiv Sena, etc, This
is a matter which I will have to find out
from the documents and give it to him. Some
time 1 will do that,
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He asked me whether T agree with him
that the Shiv Sena organjsation

.

SHRI SYED AHMAD (Madhya Pra-
desh) : You are the Home Minister and
you are not aware of the Constitution of
the Shiv Sena ?

SHRI Y.B. CHAVAN :I am pot
unaware of it. But if at all the documents
have to be produced, that will take some
time. I bhave not learnt it’s constitution by
heart ; T cannot just reproduce it here,

The other thing that he asked me is whe-
ther I consider Shiv Sepna as an organi-
sation which has disgraced democracy. I
entirely agree with him on that questicn. I
have said that. I have maintained this
position : T have taken this view even for-
merly.

He then talked about the people who
were arrested and asked how many cf them
are Shiv Sena volunteers or sympathisers,
The information that I got from the Maha-
rashtra Government—they have made this
statement—is that bulk of them are sympa-
thisers and volunteers of the Shiv Sena,

In the case of persons who died it may be
possible that scme  innocent  persons
are involved. On such occasiens in-
nocent persons de fall victims to firing, I
do not say that there may not be innocent
persons involved. I have heard cf at least
one case of a girl who was standing on the
balcony having been killed in the firing.
It was very sad : I am sure that that girl
was innocent. But it is very wrong to say
that all of them were innocent. It will be
very wrong to say that.

About what happened to Mr. Fernandes’s
meeting I have no facts and I cannot make
any statement about that.

SHRI Z. A. AHMAD (Uttar Pradesh) :
What about the Enquiry Committee ?

st AT : S, gE a
IR g 57 A AW FE AqE
TEN Y |

st frdam Tt (Few w2w) ¢ &l
oY I HFEAT IR § |
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it TroAEW: A # 7 AT
g g 5 agr gfew afeer<d s
oY G5 ay qary feay am ) 7o
ATt @WrE ¥ guA gfaw FAET
AR furg §ay F At & = F Fw AT
g A1 AL 7 ARt 9% G TR Y
Ay A ? 3T QAT FT 1S IUAL AT
T AT ¥ T femn ) & HA w ]
Mify 8 a7 fag grm fF I
ford 397 F a9 AomEE gt & WK
g &7 A niafafudl 1 agr W g

SHRI Y. B, CHAVAN : Weli, Sir, 1
did try to find out abcut that and 1t 1s @
fact that the Police Ccnmussioner had
told even Shri Morarji Desar that if the
demonstrators were peacefii, then possibly
he may stcp on the way and take the mem-
orandum, because that (¢ the normal way
of dealing with demonstrat,cns,

SHRI A. P. CHATTERJEE (West
Bengal) : This is not the ncrmal way. Our
experience s . . .

SHRI Y. B. CHAVAN : It may be your
experience,

st emTaaw: oee ¥ foer
Ty g ) g T 7 aE ¥ g o

SHRI Y. B, CHAVAN : I have myself
many times . . .

SHRI BHUPESH GUPTA : When
Tadira Gandhi goes, we are put in prison
by bundreds. Lefusts are put 1n prnison by
hundreds.

MR. CHAIRMAN : Mr, Govinda Reddy.,

SHRI A. P. CHATTERIEE : We know
how the people 1n Bengal are treated by the
Central Mimisters, Nobedy talks to them.
Why this favouritism to the Shiv Sena ?

SHRI MULKA GOVINDA REDDY :
T must very strongly refute the charge made
by the Home Minjster . . .

SHRI1 Y. B. CHAVAN : I have not made
any charge.

SHRI MULKA GOVINDA REDDY :...
that the PSP had an alliance with the Shyv
Sona. It 1s not a correct fact,
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(Interruptions.)

AN HON. MEMBER : 1t is correct,

SHRI MULKA GOVINDA REDDY :
Please wait, It 1s trve that the Becmbay
unit of the Praja Socialist Party had an
adjustment of secats with the Shiv Sena.
(Interruptions). Please wait. With regard to
mumicipal elections in Bombay, there was
absolutely no alliance, but afte: the elections
when they found that the activities of the
Shiv Sena were nct 1n the national interest
and they were not democratic, the PSP
made 1t clear that they were not gomg to
cooperate with the Shiv Sena in the muni-
cipal affairs and that they would like to sit
1n a separate block, which 1s a fact,

SHRIB. D. KHOBARAGADE : The
hon. Member should know that they bad
walked out of the Bombay Corporation
meeting held recently along with the Shiv
Sena in protest when they were not allowed
to discuss adjournment motion.

SHRI MULKA GOVINDA REDDY :
Let me go on. We must go mnto the
causes . .

SHRI M. M. DHARIA (Maharashtra) :
Sir, I have not so far intervened, but let
the record be very clear. It s on the
suggestion of the PSP that Mr. Nath Pay,
along with his colleagues, went to the
Yervada jail and he had requested that Shr;
Bal Thackeray should be released, when we
had been making this demand that the
Maharashtra Government should remain
firm. It 1s the PSP, it 1s the SSP, 1t 1s the
leaders of the Swatantra Party, who were
making a demand for the release of Shr:
Bal Thackeray Let that be made clear.

(Interruptions,)
st TemEw S, 9fF q@e
udo Yo &7 1w faar war &, zafaw
gH T9 aR # g & HiaT {3 I
1fEd
SHRI MULKA GOVINDA REDDY :
We must go into the causes of these Bembay
disturbances, The main reason why this took
place was that the Shiv Sena, along with
some other parties, have been demanding
the inclusion cf Belgaum in Maharashtra,

After the recrgamisation of the States,
certain border disputes were there but the
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Government of India, in spite of repeated
demands made by the States concerned,
never made any attempt to sclve the border
disputes, With regard to Belgaum and cther
areas they did make an effort. The Mahajan
Commission was appointed and it sub-
mitted its report. It should have been consi-
dered as an award and implemented, In
spite of the fact that for the last one year or
so the report was before the Central Gov-
ernment, they did not implement the award
given by the Mahajan Commission, And
this led to this dispute, If only the Central
‘Government was firm in accepting it and
implementing the award of the Mahajan
Commission, the Bombay holccaust would
not have happened. What has happened,
Sir ? Most of the Maharashtrians—may be
rightlyv—are entertaining the same hopes.
feelings and emotional oneness with the
people of Belgaum and they want that this
area should come to Maharashtra, When
that was the situation, it is quite likely
that many officers . .

SHRI B. K. P. SINHA : May]I ask cne
clarificaticn from the hon., Member ? Is
the hon. Member expressing his personal
view or expressing the view of the PSP,
including the view of Mr, Nath Paj and Mr,
Gorey ?

SHRI MULKA GOVINDA REDDY :
Let me tell you, Sir, with regard to the
border disputes, all the political parties in
India are divided, including tne Congress
Party. At one time all the States in India were
ruled by the Congress Party, at the Centre
as well as in the States, and they could have
settled it amicably without any trouble
and without asking the people to go in
demonstration against it. They did not do
it. The Congress Party or the Maharashtra
Congress hold one view. The Mysore Con-
gress holds another view. Even the
Mysore man, who is the Congress
President, has failed to solve this
problem. It was at his instance that this
Commission was appointed and he has
failed to solve it. All the political parties—
the SSP, PSP, Swatantra Party and to some
extent the Jan Sangh—are a divided on the
border 1ssue and particularly with regard
to the Mysore-Maharashtra border. The
officers of the Maharachtra Government,
particularly in the police and the armed
Jpolice, felt one with the Shiv Sena or any
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other political party with regard to Bel-
gaum, So, the Government of India should
have expected, when such a sitnation arose,
that the police officers and the armed
police would not evince as much interest or
they might not be impartial. They should
have foreseen these things and they should
have sent their own military and armed
police to protect the lives of millions in
Bombay and their property. What has
happened in Bombay is that the targets of
attack were mostly Scuth Indians—people
from Mysore, people from Kerala, people
from Madras and Andhra—were attacked.
Their percon might not have been attacked,
but their properties were looted. This is
not the first instance, This is nos the first
time that such a holocaust has taken place
in Bombay. This is the third or fourth time
that the hooligans, under the advice and
under the management of organisations like
the Shiv Sena, have looted properties belong-
ing to South Indians. This is the third or the
fourth time. The Government should have
taken proper care to see that these elements
were rounded up. They had given public
notice. When Mr. Chavan went to Bombay
he was prevented. They did agitate against
his entry into Bombay. They had given a
public call, but the Central Government
and the State Government did not take
proper care and did not take proper pre-
cautions. I would like to ask the Home
Minister whether they had rounded up some
of these elements, the leaders, before the
27th or immediately after the notice was
served by Mr. Bal Thackeray and, if so,
how many were arrested before thc 27th,
when Mr. Chavan went to Bombay. I
would also like to know from him how many
shops and hotels were looted, particularly
those belonging to South Indians and
non-Maharashtrians. Properties of non-
Maharashtrians had been looted by these
hooligans and it is said, according to the
papers, that some of these stolen properties
are found in some of the middleclass families.
It is very preposterous, very dangerous to
think that such a thing has happened in
Bombay. We will all have to hang our heads
in shame with regard to the happenings in
Bombay. 1 p. M. I would like to know from
the Home Minister what steps the Govern-
ment is taking to see that there is normalcy
there, The non-Maharashtrians are feeling
insecure, their life is insecure, their property
is insecure. What steps is the Government
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of India going to take to see that they are
protected and they return to Bombay ?

If at any time there was any breakdown
of law and order and if there was any justi-
fication for imposition of President’s rule,
it was here in Bombay where there was com-
plete chaos. There was no law and order.
There was a breakdown of the Constitution,
the Naik Ministry should have been dis-
missed, President’s rule should have been
imposed and the Army should have been
sent there. It is no use bringing in Mr.
Nath Pai. What has Mr. Nath Pai done ?
This is a matter which has arisen out of
the Mysore-Maharashtra border dispute.
You must give me more time, Mr. Chair-
man. There are people who entertain some
doubts that the PSP had some sort of
understanding. During these disturbances
T am proud to say that the workers of the
Praja Socialist Party went round wherever
possible to restore order, to restore peace,
to restore normalcy. Their effort might
not have been big, but it is a fact and I am
proud that they went round and tried to
see that peace was restored in Bombay.
What Mr. Nath Pai did was he wanted to
see that this holocaust was put an end to,
that peace was restored, that normalcy was
restored, that there was law and order,
that people lived in peace. That is what he
tried to do. When he met Mr. Bal Thackeray,
he did want to impress upon him that
violence would not pay; that whatever
might be the reasons for the struggle or
whatever might be the justification for the
struggle it was not proper that violence
should be used. He tried to prevent these
disturbances. He tried to see that peace
was restored. That is what Mr. Nath Pai
had done. The Praja Socialist Party has
nothing to do with these and they have no
truck with them. If at all anybody is to be
blamed, it is the Central Government and
the State Government who have failed in
their duty to protect the lives and property
of the citizens of Bombay, and they should
be condemned.

=t AT @ ATy

MR. CHAIRMAN : 1 have got a number
of others.

oft T ; S, FARY da
uF TG G Ao
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SHRI MULKA GOVINDA REDDY
The Home Minister must answer first,

Y TR : AT, WG afen
ST 7 ST gAY T & AR H FET & I
TR F e foae F &< v g

SHRI Y.B. CHAVAN : I do not know ;
the hon. Members are making long speeches.
If I am supposed to reply to every speech,
possibly T will have to make one dozen
speeches. The hon. Member most of the
time gave his explanation on behalf of his
party and his colleagues. He is free to do
that. As far as the questions are concerned,
he only asked what is the number of shops
of South Indians that were looted, etc.
Whatever information I have got is subject
to correction because this information I
have tried to get on the telephone. My
information is that the number of hotels
that were looted is about 63 out of which
43 were of South Indians. There were also
non-South Indian hotels. The number of
shops looted is about 123, I am told, and
those belonging to the South Indians are
about 14.

SHRI BHUPESH GUPTA : Gross under-
estimation.

SHRI Y. B. CHAVAN : May be, but I
am subject to correction. Whatever infor-
mation I have got I am telling you. I know
one diamond shop belonging to a Maha-
rashtrian was also looted. It may be that
South Indians have suffered more, but
hooligans have not made any distinction
between non-Maharashtrians and Maha-
rashtrians in the case of looting.

(Some hon. Members stood up.)

MR. CHAIRMAN: I am giving an
opportunity to everyone to say something.
But I cannot allow anybody whe is not on
the list to get up.

SHRI MULKA GOVINDA REDDY :
The Home Minister did not answer the
points that I raised. Firstly, the causes for
the trouble. Then, what are they going to
do about the Mahajan Commission Report?
This is a very important matter. As he rightly
put it, it may not be possible for him to
reply to all the points made by the hon.
Members. I demand that there should be a
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thorough debate, one day’s debate on this
¥ also demand that there should be a com-
mission of Inquiry to go into the whole
happenings in Bombay. .

St TRATTAN : T FT FAA Th
fae | a7 Fear & 5 wigw arfan
Gﬁ%uﬁoqqofﬁ‘ofﬂmm%t‘ﬁ'
wqo wHo Yo F7 g fagia & fr fadfen
fedar Gz ¥ weaT T &Y gy
Tifed &7 9 fRdY ¥ A
frar & &Y 99F SUX ITHTART TFIAT
F9 1 zary wir & fF 3 & Sux
AFURT FoA K FENME T AN
HITHZ FT UF AFHIAT AAAT AT
anfgd st 5 Seg fFar g oK Ty
&Y 7 Ty @ =fed frafea
fedma OF7 & T RRET &7 & |
I =9 arferdt & agd fedl A A
#g &7 & A1 8% ¢ FqifF wigT anfaar
St frgfea fedo Qae § Frewae i
@ g7 SAET fO ¥ /I Aw
St frafra fedmm Ude | frew
gt @1 gw Iader A fady w86
fyafeq fedom @ ¥ TEa frewmd
F ew faou & a@ & W% wT
ARAE |
MR. CHAIRMAN: Mr. Lokanath Misra.

SHRI MULKA GOVINDA REDDY :
Mr. Chairman, the Home Minister did not
answer two points which I made. I wanted
to know how many preventive arrests were
made before the 27th of January. Why
did they not implement the Mahajan Com-
mission Report which is mainly responsible
for this holocaust in Bombay ?

SHRI Y. B. CHAVAN : 1 do not have
any information with me about the arrests
before the 27th or after the 27th.

SHRI LOKANATH MISRA :1 do not
intend to make a speech. I have never allow-
ed some other Members doing so because
I am against, during a calling attention
motion, anybody making speeches, whether
it i Mr. Bhupesh Gupta or Mr. Rajnarain,
T have been resisting it but all the same it
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continues. I am against it. Therefore, 1
would not do it. Some allegations have
been brought by Mr. Dharia that my party
was involved in making the demand for the
release of Mr. Bal Thackeray. I do not
know who that particular party member is,
but so far as the party is concerned, the party
condemns the actions of Mr. Bal Thackeray
and the Shiv Sena. In fact yon may be
remembering that two years before it was
T who on the floor of the House brought the
Shiva Sena matter for the first time. It was
I who made allegations.. - (Interruption)
May be, rightly or wrongly. I condemn the
actions of Mr. Bal Thackeray. T do not
know whether he has made any demands
at all. T have been condemning the Shiv
Sena. Two years before T did it. None of
you did it. Some of the Congress members
were involved in it. Let me not get into a
controversy.

T would ask two questions specifically
of the Home Minister. T would like to know
whether any action has been taken against
the Police Commissioner, who must be a
Maharashtrian T presume, for having eot
into this alliance with the Shiv Sena to allow
a memorandum to be submitted in a proces-
sion to the Deputy Prime Minister of India,
and whether the Deputy Prime Minister’s
prior permission or consent, whatever that
may be called, had been obtained by the
Police Commissioner before he could get
into such an alliance with the Shiv Sena ;
whether it is an alliance or understanding
or agreement, whatever it is, whether the
prior consent and permission of the Devputy
Prime Minister was obtained so that he
could be stonped in the midst of a moh and
a memorandum submitted to him. If that
was not done and in spite of that without
the permission and concent of the Deputy
Prime Minister if any Commissioper tad
got into an agreement or contract or vrder-
standing with the Shiv Sena that he cculd
stop the car and the Memcrandum be cub-
mitted and that flared vp the entire thing,
hag any action been taken against that
Police Commissioner ? This is number cne.

Secondly, I would l'ke to know whether
any of the top leaders f the Congress Party
even new has condemned the action cfthe
Shiv Sena and whatever had happened in
Bombay ; whether any of them includ’ng
Mr. Chavan himself who i3 the Hrme

* Minister of the Country, haspaid avisitto

N
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Bombay City to pacify matters, to see that
normalcy is regained. In the case of the
earthquake there, we found the name of
Mr. Chavan appearing in the next mcining’s
papers regarding his visit to the &ffected
area. In the case of Bombay, may I know
whether any of the top leaders of the Cen-
gress Party including himself and the Prime
Minister, have condemned or they have
ever thought of paying a visit to that area
which has been so badly affected ?

Thirdly, the Home Minister gave certain
information about South India establish-
ments. May I ask him categorically hcw
many non-Mahaiashtrian ptemises or shops
or houses have been damaged and hew many
non-Maharashtrians have been shot by
Gring ?

SHRI Y. B, CHAVAN : The break-up
of these establishments and the deaths, I do
not have at the present mcment. As you
suggested, Sir, or as some other Members
suggested, if this matter is going to be dis-
cussed further in the Hcuse, I have no ob-
jection to the discussion. Whatever infor-
mation 1 will have at that time, I will
give with the details of the bresk-ip.

MR. CHAIRMAN : That maiter can te
considered.

SHRI Y. B. CHAVAN : He has aksed
me specific questions. .

SHRI BHUPESH GUPTA : Sir, at least
one day we want,

SHRI M. M. DHARIA : I support it,
Let there be a debate, Everybody will be in
a position to know, and let there be no mis-

understanding. 1 have also 10 say many
things,

SHRI Y. B, CHAVAN : The hon. Mem-
ber has raised a question whether the
Commissioner had taken the previous con-
seat of the Deputy Prime Minister about
this matter. I do not think there was any
agreement as such. But they were told—
this is my information—that if they were
peaceful and if they could peacefully give a
memorandum, they could do that. And
I am told that after the Deputy Prime Min-
ister reached the place, the Commissioner
did mention this fact to the Deputy Prime
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Minister. The Deputy Prime Minister did
not say either ‘yes’ or ‘no’. But when the
Commissioner himself saw that the demons-
trators were not peaceful and they were vio-
lent he did not stop the car, This is what
happened.

Now, the hon. Member, ...

SHRI DAHYABHAI V. PATEL: All
this decision taken by the Police Ccm-
missioner ?

SHRI Y. B. CHAVAN : 1t was not a
decision.

SHRI DAHYABHAI V. PATEL : Whe-
ther a letter is to be sent or whether to stop
the car, is the decision of the Police Com-
missioner ?

SHRI Y. B. CHAVAN : Well, Sir, I
would like to tell the hon. Member ttat 1
happened to be in Maharashtra on the 10th.
While addressing a public meeting at Ickal-
karanji, I had condemned the activities of
violence, and that has appeared in the
Press. T do not know whether it has appeared
in the papers which he reads. But I was not
in Delhi. (Interruptions) I am sorry. If they
did not think it necessary to publish it in
the national papers, I cannot be blamed.
But I took the first cpportunity to con-,
demn it and also to give advice that on such
questions as border, we should not resort
to violent methods. It is true that I did not
rush to Bombay because T thought that my
going there would be creating more prob-
lems to the police administraticn there.

SHRI BHUPESH GUPTA : Why ?

SHRI Y. B. CHAVAN : That was, really
speaking, a matter that I thought..

SHRI BHUPESH GUPTA : Why ? You
are the Home Minister of the ccuntry.
You should ask whoever. .

SHRI Y. B. CHAVAN : It is a matter of
wisdom.

SHRI BHUPESH GUPTA : You went
somewhere. They decided, because your
route was different.

SHRI Y. B. CHAVAN :1 gave my reason
why I did not go. All the important leaders
in Bombay have certainly condemned it
in the proper manner.
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MR, CHAIRMAN: Mr. Shejwalkar,
You will put only questions. I shall not take
more than 10 minutes. 1 would like to
exhaust the list of Members. We are going
to have, most probably, a debate. 1 am
considering the matter.

SHRI A. P. CHATTERJEE : Still you
will allow me two minutes.

MR. CHAIRMAN : Leave it to me.
1 shall see.
it o Fo NorawwT (Aey w2w)
AT AERT, & AIFT ST TW AR
WHGT FIAT AMEAT § i avr Fwr
T & gfem & g ware frn feaf
W FE T F g aegfeafy o
W fawdm ¥ e g Wt W
SURI e T IS
T o Ifd Ea 9% g 3 ¥ fau
i g9 fr ag g o @ 2
T T 9T TG T T B A ST
T AT F1 AT A ey | g
R 9 AT G ¥ 78 a1T w9 |
R AT qH AZS & ar & a9 aqr
o g 1 39 foafy 7 ag e
ofws T 79 w=er @ ¥ Fw A,
Tegvd o, o wgt aF O &, w@w
TR A T G wT L F @Y oa
A g F 57 99 F e an 39
TFR Y Y Tevl g & sud fo
7o 7 56 fadw =7 & wraw a1 Aifa
e & it o9 F1E ffy wae &
% a1q FEr ST § I A g
g, safafad &7 7 oy § Y 1€ gra
TE AT ST FETIET ST & aoft e
FT AW ATHGT EHAT § 1 A F T2
AT AT g fF oo i mw ey w
Y T THL T THEAT B §F FA F
f wres ¥ am R A AT &
I AT B GTHIRT FY AT FT 4T
Y 3@ F TG AT E IR AT F I
JAT FT g fawmar S

SHRI Y. B. CHAVAN : Sir, he has
asked me question on the merits of the
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border dispute as such, I must say that
Government has not taken any final decision
about the Mahajan Commission’s Report.
Certainly, the National Integraticn Cop-
ference has suggested whether certain
principles can be worked out cn this tasis,
Even in that matter, the Prime Minister
had made the point clear that even !f such
principles are evolved, it is not certain
whether they will be arplied to the Maha-
jan Commission’s Report or not. She has
not pointed out anything about this, This
is merely a statement of fact of Govern-

ment’s position so far as the matter is con-
cerned,

SHRI MULKA GOVINDA REDDY:
Sir....

MR. CHAIRMAN: I do not allow
anyboc(y.

SHRI MULKA GOVINDA REDDY
He referred to the Mahajan Commission’s
Report. The National Integraticn Con-
ference did not take into consideraticn what
had already happened in regard to Mysore-

Maharashtra. What the National Integra-
tion.. .

SHRI Y. B. CHAVAN : This is exactly
what I have said. The Prime Minister made
the position clear ; whether this will be
applied to the Mahajan  Commission’s
Report or not, she has not, ..

MR. CHAIRMAN : We will give an op-
portunity for a full discussion later, I have

| Promised that T will ¢xhavst all these
names.

Mr. Achutha Menon.

SHRI C. ACHUTHA MENON (Kerala):
I will put a brief question. Was it not a fact
that the Home Minister gave a chit of good
conduct to the Maharashtra Goverr.rent ?
It appeared in the papers like that. He is
even now defending the Maharashtra Gov-
ernment. From the whole series of cvents,
it seems that the Maharashtra Govern-
ment had failed in its primary duty of protec-
ting the lives of citizens there and the whole
city of Bombay which had a glorious tradi-
tion in the national and the working class
movements. The whole city of Bombay,
its whole population, was held to ranscm
by a fascist criminal gang for four days
together, and the Government was unable
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to prevent it. And we have also the instance
of the Commissioner of Police ccming into
aq agreement with the leader of this criminal
gang. He is treated as a big man, nke Mahat-
ma Gandhi, in the Yeravada Jail, going 1o
him taking his statement and then releasing
it throuh the Government agercy, It wcule
seem as if he could call the whole shcow ana
fie could also call off the whole show, All

these things happened.

Then, I put it directly to the Hcme Min-
ister. There was a report in the Piess t¢ the
effect that Bal Thackerey, befoie giving a
lead to this kind of agitation—not agitaticn
but arson and looting and goondaism—
had come to Delhi and had consultations
with the highest quarters incluaing the
Home Minister himself, and then dashed
to Bombay to give the cail for the agitaticn.
1 want the Home Minister to reply whether
he is aware of these allegations and what
fie has to say with regard to these.

And then Sir, there were innumerable
instances like this before. This is not a new
thing. As many have stated, from the time
of Mr. Krishna Menon’s election, people
of South Indian origin, people from Tamil
Nadu, people from Kerala, were ill-treated.
There was a ban on the showing of Hindi
films produced in Tamil Nadu. There were
all sorts of things going one and two or three
times before in Bombay there was looting
and arson, not on such a big scale, they
were minor incidents. All these years the
Government kept quiet. Even now, the whole
series of events show that the Maharashtra
Government kept quiet. It was also suggested
that the military might be called. Why did
the Maharashtra Government hesitate to
do it ?So I want to put it to the Home
Minister that the Government of Maha-
rashtra was in collusion with the whole
agitation of Shiv Sema and that is why
they did not take strong action to suppress

it.

There is another question. Lots of people
have lost everything in these riots, arson
and looting and all that, Would it not be
fair, I put it to them, that the Maharashtra
Government take steps in order to rehabi-
litate the poor shopkeepers who have lost
everything ? It may be a big sum but they
have to do it because they have failed in
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their primary duty of saving the life and

property of the citizens. These are my two

questions.

SHRI Y. B. CHAVAN : Let me, Sir,
repudiate with all the emphasis at my com-
mand the allegation made by the hon.
Member that Mr. Bal Thackeray came to
Delhi and even discussed the matter with
me. That is wrong, false and mischievous

statement.

SHRI C, ACHUTHA MENON : You
did not repudiate in when it appeared in the

papers.

SHRI'Y. B. CHAVAN : That he came to
Delhi may be true. But that he came and
discussed the matter with me is absolutely
mischievous and a mean statement to make.
This is merely showing anger. His anger
may be justified. But at least I expect hon.
Members to make responsible statements.
I do not want to hold any brief for the
Mabharashtra Government. If the Maha-
rashtra Government has erred, certainly
it will face the consequences. What I am
trying to say is that when it became obvious
that the Shiv Sena was out to resort to vio-
lent activities they immediately dealt with it
firmly. This is the limited statement that
am making,

SHRI BHUPESH GUPTA : Mr. Naik
is not resigning.

SHRI Y. B. CHAVAN : It is no use
betraying dislike for a person like this.
One has to be very objective in these mat-
ters. I did say that the r anticipation went
wrong about the Shiv Sena and what they
did at that time. I am saying where they
were wrong. But immediately when they
found that the Shiv Sena was trying to be
violent they became active promptly. They
took to tear-gassing, lathi-charge and firing
and so on. That shows they wanted to deal
with the situation very firmly.

SHRI BHUPESH GUPTA : Many ig-
nocent persons were Kkilled.

MR. CHAIRMAN : Mr. Murahari.
ase be brief,
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SHRI C. ACHUTHA MENON : What
about my other suggestion about compen-
sation ?

SHRI Y. B. CHAVAN : I am sorry I
migsed that point about compensation etc.
I do not know exactly what compensation
is being considered. But I got the infor-
mation that the Chief Minster out of his
own funds has already announced Rs. 5
lakhs and they are also considering further
help. This is the first instalment.

ot M gl (SuT |mw) : &
@R § qg SAAT =15 6 97 a8
agr gy & fv g Jmm @7 Sy W &
7z 7% Al & T @ § A e
7 T F0 &t 7l ) fF AgrRre a3
FE, 3 o, ar 4FR ¥ g1 Ty "}
t ¥ { X SE ST FgTET W
feam 1 & e & £ aror o) forg &
WEATR Y A3g A g g g1 9K
FIRG FT HY @7 AT GHAT F 1. F ST
g T onw &Y T &7 Y ot ag &Y
2 7z Fiww F1 S @ ol wiEE |
ag ST =g R T A e
f5 197 ¥ TP AN— 99 &1 I
adf 2 afew T § g w9y fr
wgrrr ¥ § IR R qEIE A
syeatgs faat sk @ & o |1 98
t Y 4 ¢ T fog & w1 @me
fopat st AT F A A | Y arfed @rg
TT &, a1 ArE g, SwT geaT faAr
®t ¥ go ATl #1ogay ¥ &
o T g o W Y § fr e
wgraee qfafy Jdr @ e &
arR § S £B AHEIE &7 ¥ a@g W
qaAe qAT W@ 47 SEHT G T &
fad & siwaT aare ¥ 98 e’ qwHT
f& Tt 9¥% ¥ At A1 Il @9t
FX ¥ oz fog &97 oY A9 a5 @9y
FLA) TF A AT ATy q@ ¥
qEATT g AR qg TEATG AT AFT X
g e ¥ gieT X W g F faw
AP F AT &Y TEI Fgal, §
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g Wl Sy § iy FV Ay W FeA g
f& sor agli gAY R AM-uERr &
I T & AT ag W F9g &1 g 5
g, o=l ¥ U9 & o A A quw @
wy & g e fizgag T @&
tfem asr g g €1 @t s &/
FUT F E TAA-9A W 4@ @ E F
Iy g & g 3o Faneli 7 oY
G G FL TArE AR OF yaHew
e w% @ & 9 fF i =9 ¢ zfae
FRIH_ & WY GgT SATRT @AATF QS
9 I FT AT TFA AR TF & THS
W AT awd § 1 FEled § o S
fF g wet Aew T@F AR F FE o
Faw I3 & a7 qae £ g @
e St ot § Tg a8 T AR
TR FTgY, W ag fow Faw
FY g1, T ag A fwr @A oy gy,
g gAT & i wwe A ofr 31 w1 fare
g2 & ug o9 fFey #7 ? v s oy
4 T T T F oY SwEn @
FH FEAT TST AT F &7 & &
Fa ggm Hifr e 9 9 oge
& H FIATed ¥ & oK ofq 9 OF 9y
wfda a7 W17 q) S9F TOT AT g9
et wond m Ry fedyw 7 <«
IY F15 9 [T Tey wd & S
o #fr TwAEw St & ", ™o
g&o to ffen fedum & faemw <
T R ol oY B, 9 9w W 9w
g ar R #1% g afEw aw Fe
& faars FE @ AT § 9@ awW
& @I TP X T ¥ FHany
1 T T T AT ET Ao A
& @ i TE F A, 7@ F e
qgT | AR § ag ST S fE
F1 98 HwT N T o qAR € fE
ugt TF qifeaed SUEl T A%
A At fFaiearatgram &
TEH! TLHIFTT FL HIX TR T
& uF O Oo #e |
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SHRI1 Y. B. CHAVAN : The hon. Mem-
ber has consistently made suggestions.
Many hon. Members have asked whether
any Maharashtra Government Minister
was involved 1n it. I have no information.
1 have no evidence to make such a state-
ment. I cannot make any irresponsible state-
ment hke this.

About the action to be taken, certainly,
I am one with them that whatever legal
action can be taken against these Senas
will have to be taken. But we will have to
fight these 1deas because these are wrong
ways of fighting for public causes. And
this 1s the basic thing about the Shiv Sena

also.

About the other matter, he said that they
are against preventive detention, There the
trouble starts. I am asked why preventive
action was taken, and when action 18 taken
they say they are against preventive deten-
tion. How 1s one to function 1 this matter ?

SHRI BHUPESH GUPTA : This 18 no
argument. There are many provisions in
the Crnimnal Procedure Code 1ncluding

section 151,

it wa Araw (gfemn) - |
A fafireet @rea & 78 TOT Fred
g f Fn 9w “rzmda | W 9 F9X
9t & : “Three days of terror in
Bombay” it f5 ¥ & “wewda’ d
ot Ay | st oy S fafeeT 7 w1
fr ag fos 10 I0E T T5T F A
Tai ag forar gom & —

«Mr., Chavan was in Maharashtra
during these days but he did not consider
it necessary to visit Bombay or to do
anything about the matter.”

dY Su% 9 A7 s ag w
& 10 ardg F1 agt a1, A7 K3 Foar
A T ST AR TG GHAT | IR
ATerer & 20 £ ST FOFTT A (SHeEw
g o7 a9 wraw fafres g agr g
oY 3% ag Tgr o FT wwi A el
HR AT AT AT B B T Ffarar
FY v 1 ar g fafeet @@a 9 =)
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wtfa 7Y @ o 5 @ -
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SHRI Y. B CHAVAN : Sir, the hon.
Member has asked for information I can
give him information He read out some-
thing that I was 1n Maharashtra for these
three days. It 18 not correct. On the
8th and 9th I was in the South. [ reached
Poona on the 9th mght, 1 was nearly
hundred miles away from Bombay.
When 1 heard detauls of thove things I did
talkk to the Chief Minister on the
telephone and asked whether I should
come But he was 1n charge of the matter.
He said that action was being taken in a
proper manper and I should not rush
there 1 think by my going there, instead
of helping him, I might have added to his
problem Therefore, I did not go About
other things, I have already answered.
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FIH IS R E 7

SHRI Y. B. CHAVAN : Sir, I have no
doubt that every non-Maharashtrian citzen
of Bombay has a cla m for protection by the
Maharashtra Government and the Govern-
ment of India. I have no doubt about
it and if the Maharashtra Government
fail 1n therr duty, certainly they do not
deserve to be the Government which they
are I have no doubt about this basic posi-
tion. Barring this sudden explosive situation
that developed there, I think the Maha-
rashtra Government is taking, and I am sure
they will take, all the steps to give the neces-
sary protection to the citizens

STATEMENT OF BILLS ASSENTED
TO BY THE PRESIDENT

SECRETARY . Sir, I beg to lay on the
Table a statement showing the Bills passed
by the Houses of Parhiament during the
Sixty-sixth Session of the Rajya Sabba
and assented to by the President.

STATEMENT OF BiLLS

1. The Delht and Ajmer Rent Control
(Nasirabad Cantonment Repeal) Bill,
1968.

2. The Central Industrial Security Foice
B:ill, 1968.

3 The Judges (Inquiry) Bill, 1968

4. The Indian Railways (Amendment)
Bull, 1968.

5 The Madras State (Alteration of Name)
Bill, 1968.

6. The Appropriation (Railways) No. 5
Biul, 1968

7. The Appropriation (Ralways) No. 6
Bill, 1968.

8. The Deposit Insurance Corporation
(Amendment) Bill, 1968

9. The Food Corporations (Amendment)
B, 1968,

10. The Banking Laws (Amendment)
1968.

11. The Essential Services
Bill, 1968

12 The State Agricultural Credit Corpo-
rattons Bill, 1968.

13, The Legislative Assembly of Nagaland
(Change 1n Representation) Bill, 1968.
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